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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAT BENCH
Original Application No: 975,976,977,978 & 990/93
Date of Decision: 841047957

ReS 1 & Ors.
"’ﬁv'==ﬁr=“-'u-ﬂ"§T-EE'_v-a—:mq&*mm-w-nuamu--r--'nl!-m-*'ﬂmn:ll=' Applicant‘
-c-—--m--_w--m._-m..u..m-em.r_,..u.._u.m..u..‘,ng.,-"_,.,.m_,z.r_.“.“fm-: Advocate for

Applicant,
Versus

Union of Indiz & Ors,
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oL i ReKeShetty =~ Advocate for

» o Respondent (s )

R KPR

Hon'ble Shri.Justice R.G.Vaidyanatha, Yice Chairman
Hon'pble Shri, PeP+Srivastava, Member (A)

(1) To be referred to the Reporter or not? qA/Q

(2) Whether it needs to be circulated to r\pj<)
other Benches of the Tribunal?

(P.P.SRIVASTAVA) © (R.G.VAIDYANATHA) ¥
{ MEMBER (A) VICE CHAIRMAN - {
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BE?ORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

MUMBAT BENCH, MUMBAI

OA.NOs, 975,976,977,978 &390 of 1993

Wednesday this the 8th day of Octaber,1997

CORAfM: Hon'ble Shri Justice R.G.Vaidyanatha,Vice Chairman

Hon'ble Shri P.P.Srivastava, Member (A)

1. R.3amuel & Ors,

2. Smt,A.Nandi & Ors,
3. Mrs,R.Mathai

44 N.C.Karadkaré& Ors,
5. DeBeKulkarni.

A1l are SSA,

Armament Research & Development Estt,
PaShan, Pune = 411 D21 aee

v/S,

Te Union of India

Represented by its Secrstary,
Ministry of Defence, New Delhi.

2. The Scientific Adviser to Raksha

Mantri and Director General,
Research and Davelopment,
Raksha Mantralaya, New Delhi,

3. The Director,

ARDE, Pashan,
PUHB - 411 021l

By Advocate Shri R.K.Shetty ‘
COG.S'.C. [ L ]

gRDER

Applicants

Respondents

(Per: Shri Justice R.G.Vaidyanatha,VC)

In all these cases the applicants have

prayed for upgradation of their posts w.e.f. 1.1.1988

and consequenfial benefits,
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24 - Though the respondents had initially

filed reply opposing the application, they have

since conceded the request of the applicants and

passaed Government order dated 18.10.1995 giving

the benefit of upgradation to all the applicants

uetefe 1411988, Consequently, respondents have

filed M.P.Nos, 377/96, 378/96, 376/96, 379/96, 383/96
respectively stating that the Government have considered
the demend of the applicants and had issued the necessary
orders and,theraefore, the applications have become

infructuous,

Taday the aﬁplicants and their counsel are

» absent. After hearing the learned counsel For the
respondents and perusing the Government order, we
are satisfied that the applicanfs' claim is fully
satisfied by the Government orders. Applicants
have not filed reply to M.P. In the above reasons,
we hald that all the applications have become infructuous
since the relief has been conceded by the respondents.

All the OAs, are hereby dismissed., M.P.2 are allowed.

Ne costs.
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(P.P.SRIIVASTAVA) (R.G.UVAIDYANATHA)
MEMBER (A) : VICE CHAIRMAN

mrj.



